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supplied the information. Some other
Stales have also not supplied Some
States have supplied the informatioh
which I have laid on the Table of the
House. If hon. Member wants, | shall
lay that information on the Table of
the House as and when information
from those States is received.

So far as compensation to the police
personne] killed while on duty and
while not on duty, the life cannot be
valued in terms of money. But even
then the Government hag laid down
certain criteria. 1 would like to in-
form the House that in B.S.F. if death
is on duty Re. 2500 is given in shape
of FDR from B.S.F. Benevolent Fund
and monthly family allowance of
Rs. 150 is given for ten years. If there
is death in normal course of duties
then Rs. 2,500 is given in the shape of
FDR from B.S.F. Benevolent Fund
and monthly family allowance of
Rs. 150 for ten years is given

MR. SPEAKER: You can supply
this information,

SHR] YOGENDRA MAKWANA:
Then I will lay iy on the Table of the
House.
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I have given factual information, it
was stopped after 1877 and we tried
to revive it

Wages for building constructien
workers

*232. SHRI K . PRADHANI: will
the Minister of LABOUR be pleased
to lay a statement showing:

(a) the details regarding the wage
rates in the employment in the cons-
truction or maintenance of roads er
in building operations in the Central

sphere as well as the State sphere;
and

(b) whether Government propose to
increase them and cover those enga-
ged in stone-breaking, stonc-crushing,
maintenance of buildings and the
construction and maintenance of run-
ways in the Central sphere?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY). (a) A statement
showing the rates of minimum wages
prescribed by the appopriate Govern-
ment in respect of the employment in
construction or maintenance of roads
or in building operationg is laid on
the Table of the House,

(b) Yes, Sir. Proposals to revise
the minimum wages in respect of the
stone-breaking stonge-crushing, main-
tenance of buildings and the construc-
tion and maintenance of runways have
been notifled vide Gazette of India Bx-
traordinary, Part II Section 3 (II)
dated 3rd September, 1980. -
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Daily rates of minimum wages in the employment in the construction or main tenance of roads or in

building ofcrations

S, S ate'Unioa Territory Unskilled Semi-skilled Skilled lb?hl‘ y Clerical  Date of
No., Skilled revision
3 2 4 4 5 6 7 8
1. Central Sphere Rs. 4.45 Rs.5.56 Rs. 7.12  Rs, 8.90 Rs. 7.12
to 6.50t0 B8.12to 10.40 te 13.00 to 10,40  16-12-78
2, Andbra Pradesh . Rs. 5.15 Rs. 7.35 Rs. 10.30 .. Rs. 8,00 20-8-76
per dayor per dayor per day per day
Rs. 155.00 Rs. 219/- or Rs. 310/- or Rs. 241f —
per month p.m. p.m. p.m.
3. Assam . Rs, 6.00 v Rs. 8.00 3-10-74
per_day per day
or Rs.180/- or Ris. 210/-
p.m. p.m.
4. Bihar* . Rs. 3.90 Rs. 4.05 Rs, 6.20 Rs. 19.75 Rs. 5.60  June, 78
to to to to
Rs. 4.85 Rs. 5.80 Rs. 7.45 Rs. 8.00
5. Gujnrat® . . Rs, 5,50 Rs.5.75 Ras. 7.65 Rs. 8.50 Rs. 175 1-9-76
t06.38 toB8.50 tog9.35 to 200/-
p.m.
6, Haryana . Lowest Rs, 9.25 and highest Rs, 30.00 {Not ciassified 2-1-80
accor, to skills)
7. Himachal Pradesh . Rs. 6.2, .. Rs. 6.25 1-5-79
to 6.50 to 11,00
per day per day
(4 & or
Rs. 187.50 Rs. 187.50
to to
195/ 330/-
p.m. p.m.
8. Jammu & Kashmir —— Not yet fixed
q. Karnataka . Rs. 3.00 Rs. 6.00 Rs. 7.00 Rs. 10.00 21-171-74
: to 4.75 to B.oo to 9.00 to 14.00
1o, Kerala® . Rs. 4.00 Other cate gories not specified wage rates 15-5-77
to 4.95 vary Rs, 4.50t0 Rs. 6.95 per day,
i1, Madhya Pradesh . . Rs. 2.00 Rs. 3.15 Rs. 4.30 .. Rs, 72,00 1-2-74
t0 2.75 10 4.30 10 5.50 to
116/- p.m.
12. Maharashtra . Rs. 3.75 Rs. 7.00 Rs. 9.00 . .. 2-10-77
to 7.00 10 11,00 to 18.00
13. Magipur . . . Not clasnsified according to skills wage rates 24-9-50
vary from Rs, 3.00 to 3.50 per day
. Rs, 8.00 .. Re. 10.00 1-3-80

14, Meghalaya . .

*Linked with CPI number



17

Oral Answers AGRAHAYANA 12, 1902 (SAKA) Oval Answers 18

S. State/Union Territory Unskilled Semi-skilled Skilled Highly  Clercial  Date of

No. shil revision
3 4 5 6 7 8
15. Nagaland . Rs, 8.00 Rs. 10.00 Rs. 13.00 .. .. 31-1-8o
to 15,00
10, Orisa . . Rs. 4.00 Rs. 5.00 Rs, 7.00 Rs. 8.00 - 1-5-76
15. Punjabe . Rs, 9.50 Other cate gories not specified highest rate i-1-80
is Ry. 25.90
18. Rajasthay . Rs. 7.00 Rs. 208 Rs, 240.50 .. .. 1-1-80
per day o to
or 227 p.m. 337 p.m.
. Rs. 182
to
187/- p.m.
19, Tamil Nadu* . Not classified according to skills—wage rates vary Rs. 1of- t-12-76
from Rs. 6.00 10 Rs, 15,00 per day. w0 12f-
20, Tripura . Rs. 4.00 Rs. 5.50 Rs, 7.00 .. Rs. 7.00 31-12+73
21, Sikkim @ . (Not classified according to skills. The lowest rate is 6-9-80
Rs. 8.00 and the highest rate is Rs. 17.00 — covers
workers borne on muster roll, in the State) Not under
Minimum Wages Act.
22, Uuar Pradesh . Rs. 6.00 (Rates not fixed according to categories), 20-1-98
per day
or
Rs. 156/-
p.m,
23. West Bengal#® . Rs. 131.00 (including D.A. according 5-6-73
to zones)
to 206.85 per month,
24. Andaman and Nicobar Rs. 5.50 Rs. 6.6; Rs. 8.05 Rs. 9.65 Rs. 2.55 1-6~75
to 8.05
25. Arunachal Pradesh Not yet fixed
26. Chandigarh . Rs, 6.25 (Rest of the loyees not classified 15-7-75
s ? Highest rate is ;‘«. 10.75} 7
27, Dadra and Nagar Haveli Rs. 5.00 .. .. .. .. 159-76
28. Dellu . . Rs. 9.25 Rs. 10.40 Rs. lds:.go .. Rs, 27; 1-1-1980
per day per day to
or or Rs. 383
Rs. 240/- Rs. 320 g..m.. ‘a:car»
.. p.m. ing
P qualifica-
cations

*Linked with CPI number.

@Minimum Wages Act has not yet been extended to Sikkim.
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8.  Stute/Union Tarritory  Uisskilled Semni-akilled  Skilled Highly Clencal Da.u: of
No. skilled revision

' 3 4 5 6 7 8
29. Goa, Daman and Diu . Rs. 4.50 Rs. 7.00 Rs. 10/~ Rs. 12/- Rs. 8,00 20-2-75

to to to to to
Rs. 5.50 R« g.00 Rs 11/~ Rs 14/~ Rs 10,00
30, Lakshadweep . Rs. 5.25 (Rest of the empleyees not classified 1-8-77
Maximum rate 13 Rs. 8.00)

31. Mizoram Not yet fixed a— e e e e e —
32. Pondicherry o — Not  ver fixed

Nota—Range of wage rate is according to zones.

SHRI K. PRADHANI: As per the
answer given by the hon. Minister I
have gone through the Gazette Ex-
traordinary, of the Government of
India Section 3, where under unskil-
led labour, I find that the age limit fo,
boys is above 12 years. Regarding
“Girls, child”, no age limit is pres-
cribed. May I know from the Minister
whether children and girls of any age
are alloweq to work in building and
construction works and if 5, how the
wage is determined?

SHRI P. VENKATA REDDY: For
boys and girls who are below 18 years,
they are being given 80 per cent of
the wage that js fixed for the adults.
Childrep;, cannot be employed for
stone-crushing, stone-breaking, etc.

SHRI K. PRADHANI: In the last
para of this notification, it is men-
tioned, “Notice i hereby given that
the said proposals will pe taken into
consideration op or after the expiry
of 2 months from the date on which
the Gazette containing this notifica-
tion is made available to the pubtic”.
It was published on 3rd September,
1980. But it is not known when it
was made available to the public. May
I know whether the time ig over and
the notification has been implement-
od?

SHRI P, VENKATA REDDY: It
wag published on 3rd September. 2
monthg time is given for receiving
objections and suggestions. That
period ig over. Now, a meeting of the
minimum wages advisory board ig go-
ing to take place today, i.e. 3rd De-
cember. After they have considered
it the necessary notification will be
issued.
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SHRI P. VENKATA REDDY: There
is no discrimination between males
and females.
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SHRI P. VENKATA REDDY: With
regard to Sikkim, in consultation with
the Sikkim Government, the Central

Government ig taking necessary steps
for extending this labour legislation.

! WA WEA! © OF aE FT
W G R AW & fag w1 Ad
gt &, weT-ars &=y &, GAr v Y

SHRI p. VENKATA REDDY: At
per the Act the appropriate Govern-
ments are the State Governments as
well ag the Central Government.
Where it comes within the purview
of the State Governments, the State
Governmentg are empowered to revise
the minimum wages,

ot i Ferg s : e wgiey,
¥ mm Wl ot & geT Tgar §
o T W X genma e el
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SHRI P. VENKATA REDDY: Sir,
it iy extendeq to all private and pub-
lic sector and all the industries and
there is no discrimination, Minimum
wages are fixed for all. There is no
discrimination.

Plan for uses of Atomic Energy in
varioug Fields

*233. SHRI BHOGENDRA JHA:
Will the PRIME MINISTER be pleas-
ed to state:

(a) what is the latest position with
regard to India’s cavacity ang practi-

cal plang Yor the present and imme-
diate future with regard to the mul-
tifarious use; of Atomic Energy in
varioug fields of national life;

(b) the further requiremenis of re-
sources and efforts on our own and
from abroad necessary for research en
development and practical utilisatiomn
of atomic energy; and

(¢) the factors or Yorces hindering
fullest possible development in this
regard?

THE MINISTER OF STATE IN
THE DEPARTMENTS QF SCIENCE
AND TECHNOLOGY AND ELECGC-
TRONICS (SHRI C. P_ N. SINGH):
(a) to (c). A statement js laid on the
Table of the House,

Statement

(a) Plans for fuller exploitation of
the country’s capacity to develop and
use atomic energy in varioug areas
like generation of power and indus-
try, agriculture and medicine during
1980—85 are being finalized.

(b) ang (c). Besides finance, ade-
quate industrial capacity, especially
to fabricate large ang sophisticated
equipment, and trained technical man-
power are essential for thig purpose
International cooperation in techno-
logy and supply of material and equip-
ment not available in the country is
also an important requirement and
where this jg not forthcoming we have
to develop our owp capacity. Inade-
quacies in these matters hinder fullest
possible development ang efforts are
continually made to overcome these
difficulties.

SHRI BHOGENDRA JHA: Sir,
what I like to know and the country
also likes to know ig whether and
when we are proposing to become
self-sufficient in the matter of know-
how, the resources etc. with regard
to development of puclear energy for
our multifarious needs. For exam-
ple, Sir, we have just recently beems
seeing how our efforts are being hass-
pered due te the delay in supply of





